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IN YBEL CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENRCH

AT HYDERABAD
*k ok

0.a,%60/27, ‘ Dt. eof PDecisien : 17-2-9

- e e a w m e AR dee e e e

K.Verkata Subka Rae -« Apmlicant.
Vs

1. The Supédt. of Fest COffices,
Tadepalligudem, West Gedavari
District.

2. The Directer ef Pestal Services,
Vijayawada Reglon, Vijavawada.

3. Smt. A,.Sesharztnam «+ Regpenaents.

Ceunem] fér the apelicant : Mr.S.Ramakrishna Rae

Ceunsel fer the respendents

-

Mr.B.N.Sharma, Sr.CG5C.

CCRAM: -

THE HOR'BRLE SHRI R.RANGARAJAN : MEMBER (ADMN.)
THE HOK'BLE SHRI B.S.JAT FARAMESHWAR : MEMBER (JUDL.)
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ORAL ORDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

t Hearé ¥r.S,Ramakrishna Ra®e, learned ceunsel fer

“tha asplicant and Mr.M.Jaceebd fer Mr.B.N.Sharma, learned ceunsel
 fer the respendents, Netice served en R-3, Cglled abksent.
3. The asplicant apwlisd fer the west ef BPM, Memmera 3.0,
which fell vacant due t6 superannuatien ef the regular BPFH
en 30-6~%5. Ag the empleyment exchanee failed te spenser the
suifable candidates for that mest an epern netificatien Ne.B10/42
dated 21-3-95 (Apmexure-I) was issued . The applicant snd R-3
anéd seme eothers zeplied fer that pest. R-3 was selegted.
3. This OA is filed te set aside the selectien ef R-3
o6 EDBPM, Kemmara ené fer a cemsequentisl direction_to the
rrapondents Ne.l and 2 te apweint the swplicamt in view of

his merit,
4, In the reply it has been stated that the applicest
hae net fulfilleé the cenditien ef inceme., The inceme certificateq
enclosed te his amblicatien is in the pame ef his father and
hence he was net selected aven theugh he hm%,’btaineé mere marks
tham R=3. |

S - We have perused the selectior preceedings file.

The swplicant has submitted 3 preperty. certificate issuved by
the Mandal Revenue Offjcer shewineg that he is having larded
sreperty in R.5.Ne.259/1 measurine 0.50 guitasl The applicant hat
pet submitted any irceme certificate pessesse§ by him frem that
landad srewarty issusd by the apprepriate M.R.O. The applicant

has filed inceme certificate issued by MRC whieh incem= certificab

is in the mame &f hia father. On perusal of thﬁ»inceme cartificak.

i ALt~
abews that his father is gettira sp inceme of Rs,8200C/~ mer year. .|
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That ceertificete was issued ip view of the details eiven

by the amplicent in regard te the lapded property. Ir the
certificate given by him fer ebtsining the inceme certificate
the sgpslicant statedrthat he possesse&:a preperty im Survey
Ke.158/2 and ea that basis the inceme eertificaste ef his father
has heen issued. When we checked up #ks whether land in

Survey Ne.158/2 is alse pessessed by the gpplicant, we féund

re recerd ir this cenpectien enclesed te this awplicstien.
Hence, it has te be held that the lamé im Survey Ke.158/2 is
net in the pam= of the applicant: If it i3 net im the name of

t
the applicant even if his father(getting Rs. 200G/~ Ber year

a&s incomé{ig:;eé preperty it cannet be saii'that the zeplicsnt
car get that ingeme at any weint sf time. Hence, it hes te be
held that the awslicant has net submittéi any inceme certificate
paséeg;ea,3% him either frem lanéed preperty er frem sther
EQUrces.

6. The petificatien gated 21-3-%5 clearly stipulates
that ipceme and prewerty certificate frem M.R.C. sheuld e
gubmitted sleneg with applicatien. Frem the abeve aepreciatien
it is evié=nt thst the apelicant has met submitted his inceme
cartificate frem M.R.0Q. as stipulateé ir the esen netkficatien
aated 21-3-¢5, Because ef nen~-cemplliance of the cenditiens
stipulated in the epen netificatien the respenéents have decided
that his cage cannet he censidered fer the pest of LDBFM eof that
pest effice. The decisien taken by the respendents Ccananet be
said te ke irregular in view of the feregoing reasoné.

7. In the resolttye find ne merit im this OA. Herce,

-~

the GA is éismissed. Ne cesis, d\f\éL‘~":’~#’ﬂ_,:§iii

~—TARAMESHWAR) (R. RANGARAJAN)
MEMBER{JUDL.) « MEMBER ( ADMN., )
\N v 9 Dated : The 17th_Fem. 1939,
Toictated irn the Open Ceurt) éﬂ””
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